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TOWN AND COUNTRY PLANNING DEPARTMENT

NOTICE OF PUBLICATION OF AMENDMENTS IN DEVELOPMENT PLAN FOR
SHIMLA PLANNING AREA

Shimla, 12th June, 2026

No. HIM/TP/PJT/DP-Shimla/2024/Vol.-1-1774-1797.—In exercise of the powers vested
under sub-section (1) of section 19 of the Himachal Pradesh Town and Country Planning Act, 1977
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(Act No. 12 of 1977), the amendment proposed to be carried out in Development Plan for Shimla
Planning Area notified vide Notification No. TCP-F05/4/2022 dated 20-06-2023 as per Annexure-
A, is hereby published and Notice is given that a copy of the said proposed amendment is available
for inspection during the office hours in the following offices :—

1. The Director,
Town and Country Planning Department,
Himachal Pradesh, Block No. 32-A, SDA Complex,
Kasumpati, Shimla-171009.

2. The Town and Country Planner,
Divisional Town Planning Office,
Shimla, Himachal Pradesh.

3. The Commissioner,
Municipal Corporation,
Shimla, Himachal Pradesh.

If any person(s), likely to be affected by the provisions of the aforesaid proposed
amendment has any objection(s) or suggestion(s) with respect to the aforesaid proposed
amendment, he/she may send the same in writing to the Director, Town and Country Planning
Department, Himachal Pradesh, Block No. 32-A, SDA Complex, Kasumpati, Shimla-171009 or the
Town and Country Planner, Divisional Town Planning Office, Shimla, Himachal Pradesh, or the
Commissioner, Municipal Corporation, Shimla, Himachal Pradesh, within a period of 30 days from
the date of publication of this Notice in the Rajpatra (e-Gazette), Himachal Pradesh.

Objection(s) or suggestion(s), if any, received within the period as specified above, shall be
taken into consideration before finalizing the provisions of the aforesaid proposed amendments.

Place : Shimla.
Date : Sd/-
(HEMIS NEGI, 1.A.S.),
Director,
Town and Country Planning Department,
Himachal Pradesh, Shimla — 171 009,
Phone No. 0177-2622494.

Annexure-A
AMENDMENTS IN CHAPTER 17

In Chapter-17 of the Development Plan for Shimla Planning Area following amendment
are proposed to be carried out namely :(—

1. In Regulation 17.2 "PLANNING REGULATIONS", after clause 1.1 of sub-regulation
1(1), the following new clause shall be inserted, namely :—

“1.2 In the Core Areas as defined in this Development Plan, the concerned authority
shall submit proposal to the Director, Town and Country Planning. After examining,
the Director shall send the case alongwith it’s recommendation to the State



RISTY=, fHTerdl Uael, 19 S, 2026 /29 WSS, 1948 4589

Government. Based on the said recommendation, the State Government shall grant
approval in principle.”

TECHNICAL EDUCATION DEPARTMENT
NOTIFICATION
Shimla-02, the 12th June, 2026

No. TE-B015/58/2026-TE.—The Governor, Himachal Pradesh is pleased to order to fill-up
of 10% seats amongst the category of EWS (Economic Weaker Section) over and above of the
intake of the Institutes i.e. Pharmacy Colleges and Polytechnics (Diploma in Pharmacy), with
immediate effect in public interest, subject to the conditions :—

“The seats shall be 10% of "Approved intake" and under the category of Supernumerary.
These seats shall be filled with only those candidates for whom the benefit is meant for by the
competent authority and not by the Institution. Further in the event of such seats not being filled
from EWS, the said seats shall remain vacant and not be filled by other category candidates

Owing to the instructions, issued by the Registrar-Cum-Secretary, Pharmacy Council of
India vide Circular Ref. No. 14-48/2025-PCI dated 20-03-2026 in Pharmacy admissions, EWS
(Economic Weaker Section) seats were treated as supernumerary seats and were not included by
the Department in the reservation roster. Therefore, the old 200-point reservation roster was applied
only to the sanctioned intake meant for other categories, whereas the 10% EWS (Economic Weaker
Section) seats were maintained separately over & above the approved.

Intake in accordance with the above instructions or issued time to time.

The Admission Committees and the Registration Authorities shall ensure proper scrutiny
and verification of all admissions, including admissions made against EWS (Economic Weaker
Section) Seats.

By order,

DR. ABHISHEK JAIN,
Secretary (Technical Education,
Vocational and Industrial Training).

SPECIFIC NOTIFICATION
FINANCE DEPARTMENT
NOTIFICATION
Shimla, June 18, 2026

No. FIN-2-C(12)-1/2026(I).—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (securities) of 18-year tenure for an aggregate amount of
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300 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this
notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2- C(12)-11/2003 dated November 06, 2025 of Government of Himachal
Pradesh.

Object of the Loan

1. (i) The proceed of the State Government Securities will be utilize for the
development programme of the State of Himachal Pradesh.

(i1)) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

Method of Issue

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai- 400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated November 06, 2025 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.

Allotment to Non-competitive Bidders

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure — II).

Place and Date of Auction

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai - 400 001 on June 23, 2026. Bids for the auction should be submitted in electronic
format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated below on
June 23, 2026.

(a) The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) system between 10:30 A.M. and 11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.00 A.M.

Result of the Auction

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on June 24, 2026.

Method of Payment

6. Successful bidders will make payments on June 24, 2026 before close of banking hours
by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai / New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort) / New Delhi.
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Tenure

7. The Stock will be of 18-year tenure. The tenure of the Stock will commence on June
24, 2026.

Date of Repayment
8.  The loan will be repaid at par on June 24, 2044.
Rate of Interest

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on December 24 and June 24.

Eligibility of Securities
10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under Section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.
By order and in the name of the Governor of Himachal Pradesh
Sd/-

(Dr. Abhishek Jain, 1.A.S),
Secretary (Finance).

SPECIFIC NOTIFICATION

FINANCE DEPARTMENT
NOTIFICATION

Shimla, June 18, 2026

No. FIN-2-C(12)-1/2026(I1).—Government of Himachal Pradesh hereby notifies the sale
of Himachal Pradesh Government Stock (securities) of 23-year tenure for an aggregate amount of
400 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this
notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003 dated November 06, 2025 of Government of Himachal
Pradesh.

Object of the Loan

1. (i) The proceed of the State Government Securities will be utilize for the
development programme of the State of Himachal Pradesh.

(i1)) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.
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Method of Issue

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai- 400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated November 06, 2025 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.

Allotment to Non-competitive Bidders

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure — II).

Place and Date of Auction

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai - 400 001 on June 23, 2026. Bids for the auction should be submitted in electronic
format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated below on

June 23, 2026.

(a) The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) system between 10:30 A.M. and 11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.00 A.M.

Result of the Auction

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on June 24, 2026.

Method of Payment

6. Successful bidders will make payments on June 24, 2026 before close of banking hours
by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai / New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort) / New Delhi.

Tenure

7. The Stock will be of 23-year tenure. The tenure of the Stock will commence on
June 24, 2026.

Date of Repayment
8. The loan will be repaid at par on June 24, 2049.
Rate of Interest

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on December 24 and June 24.
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Eligibility of Securities

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under Section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh
Sd/-

(Dr. Abhishek Jain, 1.A.S),
Secretary (Finance).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 12th June, 2026
No. HHC/Estt.3(578)/2006-1.—13 days earned leave on and w.ef 18-06-2026 to
30-06-2026, is hereby sanctioned in favour of Smt. Seema Sharma, Deputy Registrar of this

Registry.

Certified that Smt. Seema Sharma is likely to join the same post and at the same station
from where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Seema Sharma would have continued to officiate the same post of
Deputy Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA- 171 001
NOTIFICATION
Shimla, the 15th June, 2026
No. HHC/Admn.3(399)/95-1.—08 days earned leave on and w.ef. 20-05-2026 to

27-05-2026, is hereby sanctioned, ex-post facto, in favour of Shri Beer Singh Sharma, Additional
Registrar of this Registry.

Certified that Shri Beer Singh Sharma has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.
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Certified that Shri Beer Singh Sharma would have continued to officiate the same post of
Additional Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 15th June, 2026
No. HHC/Estt.3(466)/96.—10 days earned leave w.e.f. 03-06-2026 to 12-06-2026, with
permission to suffix second Saturday and Sunday fell on 13-06-2026 & 14-06-2026, is hereby

sanctioned, ex-post-facto, in favour of Shri Maan Dass Mokhta, Court Master of this Registry.

Certified that Shri Maan Dass Mokhta has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Maan Dass Mokhta would have continued to officiate the same post of

Court Master but for his proceeding on leave.
. By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 12th June, 2026

No. HHC/Estt.3(716)/2009.—05 days earned leave on and with effect from 08-06-2026 to
12-06-2026, with permission to prefix Sunday fell on 07-06-2026 and suffix second Saturday and
Sunday falling on 13-06-2026 & 14-06-2026 is hereby sanctioned in favour of Smt. Asha Thakur,
Court Master of this Registry.

Certified that Smt. Asha Thakur is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Asha Thakur would have continued to officiate the same post of Court
Master but for her proceeding on leave.

By order,

Sd/-
Registrar General.
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ADVOCATE GENERAL DEPARTMENT

HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 13th May, 2026

No. 1-43/2023.—Sanction is hereby accorded to the grant of six (06) days earned leave
w.e.f- 11th to 16th May, 2026 with permission to avail prefix/suffix i.e. Second Saturday and
Sunday falling on 9th, 10th and 19th May, 2026 in favour of Shri Rohit Sharma, Deputy Advocate
General of this department.

Certified that Shri Rohit Sharma, Deputy Advocate General would have continued to
officiate but for his proceeding on six (06) days earned leave and that, this period will count for
continuation of his service.

Certified that Shri Rohit Sharma, Deputy Advocate General is likely, on the expiry of leave
to return for duty to the station from where he proceeds on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate General.

ADVOCATE GENERAL DEPARTMENT
HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 13th May, 2026

No. 1-17/2024.—Sanction is hereby accorded to the grant of twelve (12) days earned leave
w.e.f. 11th to 22nd May, 2026 with permission to avail prefix i.e. Second Saturday and Sunday
falling on 9th and 10th May, 2026 in favour of Sh. Mandeep Thakur, Deputy Advocate General.

Certified that Sh. Mandeep Thakur, Deputy Advocate General would have continued to
officiate but for his proceeding on twelve (12) days earned leave and that, this period will count for
continuation of his service.

Certified that Sh. Mandeep Thakur Deputy Advocate General is likely, on the expiry of
leave to return for duty to the station from where he proceeds on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate General.
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OFFICE OF THE ADVOCATE GENERAL

HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 18th May, 2026

No. 1-6/2024.—Sanction is hereby accorded to the grant of three (03) days earned leave
w.e.f- 18th to 20th May, 2026 with permission to avail prefix i.e. Sunday which fell on falling on
17th May, 2026 in favour of Sh. Rajinder Singh Verma, Additional Advocate General.

Certified that Sh. Rajinder Singh Verma, Additional Advocate General would have
continued to officiate but for his proceeding on three (03) days earned leave and this period will
count for continuation of his service.

Certified that Sh. Rajinder Singh Verma, Additional Advocate General is likely, on the
expiry of leave to return for duty to the station from where he proceeded on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate General.

OFFICE OF THE ADVOCATE GENERAL
HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 21st May, 2026

No. 1-8/2023.—Sanction is hereby accorded to the grant of two (02) days earned leave for
21st and 22nd May, 2026 in favour of Sh. Ishwari Nand Mehta, Senior Additional Advocate
General of this department.

Certified that Sh. Ishwari Nand Mehta, Senior Additional Advocate General would have
continued to officiate but for his proceeding on two (02) days earned leave and that, this period will
count for continuation of his service.

Certified that Sh. Ishwari Nand Mehta, Senior Additional Advocate General is likely, on the
expiry of leave to return for duty to the station from where he proceeds on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate Generall.
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ADVOCATE GENERAL DEPARTMENT

HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 21st May, 2026

No. 1-19/2024.—Sanction is hereby accorded to the grant of eight (08) days earned leave
w.e.f- 18th to 25th May, 2026 with permission to avail prefix i.e. Sunday which fell on 17th May,
2026, in favour of Ms. Santosh Dogra, Deputy Advocate General of this department.

Certified that Ms. Santosh Dogra, Deputy Advocate General would have continued to
officiate but for her proceeding on eight (08) days earned leave and that, this period will count for
continuation of her service.

Certified that Ms. Santosh Dogra, Deputy Advocate General is likely, on the expiry of leave
to return for duty to the station from where she proceeded on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate General.

ADVOCATE GENERAL DEPARTMENT
HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 7th May, 2026

No. 1-33/2024.—Sanction is hereby accorded to the grant of five (05) days earned leave
w.e.f. 11th to 15th May, 2026 with permission to avail prefix i.e. Second Saturday and Sunday
falling on 9th and 10th May, 2026 in favour of Sh. Manish Thakur, Deputy Advocate General of
this department.

Certified that Sh. Manish Thakur, Deputy Advocate General would have continued to
officiate but for his proceeding on five (05) days earned leave and that, this period will count for
continuation of his service.

Certified that Sh. Manish Thakur, Deputy Advocate General is likely, on the expiry of leave
will return for duty to the station from where he proceeds on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate General.
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ADVOCATE GENERAL DEPARTMENT

HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 9th April, 2026

No. 1-38/2024.—Ex-post facto sanction is hereby accorded to the grant of thirteen (13) days
earned leave w.e.f. 23rd February to 7th March, 2026 with permission to avail prefix/suffix i.e.
Sunday falling on 22nd February and 8th March, 2026 in favour of Shri Shalabh Thakur, Assistant
Advocate General of this department.

Certified that Shri Shalabh Thakur, Assistant Advocate General would have continued to
officiate but for his proceeding on thirteen (13) days earned leave and that this period will count for
continuation of his service.

Certified that Shri Shalabh Thakur, Assistant Advocate General was likely, on the expiry of
leave will return for duty to the station from where he proceeded on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate General.

ADVOCATE GENERAL DEPARTMENT
HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 27th March, 2026

No. 1-32/2023.—EXx-post facto sanction is hereby accorded to the grant of three (03) days
earned leave w.e.f. 23rd to 25th March, 2026 with permission to avail prefix/suffix i.e. Gazetted
Holidays and Sunday falling on 21st, 22nd and 26th March, 2026 in favour of Sh. Prashant Sen,
Deputy Advocate General.

Certified that Sh. Prashant Sen, Deputy Advocate General would have continued to officiate
but for his proceeding on three (03) days earned leave and this period will count for continuation of
his service.

Certified that Sh. Prashant Sen, Deputy Advocate General was likely, on the expiry of leave
will return for duty to the station from where he proceeded on leave.

Sd/-
(ISHWARI NAND MEHTA)
Sr. Additional Advocate General.
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ADVOCATE GENERAL DEPARTMENT

HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 27th March, 2026

No. 1-27/2024.—EXx-post facto sanction is hereby accorded to the grant of three (03) days
earned leave w.e.f. 23rd to 25th March, 2026 with permission to avail prefix/suffix i.e. Gazetted
Holidays and Sunday falling on 21st, 22nd and 26th March, 2026 in favour of Shri Sikander
Bhushan, Deputy Advocate General of this department.

Certified that Shri Sikander Bhushan, Deputy Advocate General would have continued to
officiate but for his proceeding on three (03) days earned leave and this period will count for
continuation of his service.

Certified that Shri Sikander Bhushan, Deputy Advocate General was likely, on the expiry of
leave to return for duty to the station from where he proceeded on leave.

Sd/-
(ISHWARI NAND MEHTA)
Sr. Additional Advocate Generall.

OFFICE OF THE ADVOCATE GENERAL
HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla-171 001, the 31st March, 2026

No. 1-31/2023.—Sanction is hereby accorded to the grant of five (05) days earned leave
w.e.f. 6th to 10th April, 2026 with permission to avail prefix/suffix i.e. Sunday and Second
Saturday falling on 5th, 11th and 12th April, 2025 in favour of Ms. Ranjana Patial, Deputy
Advocate General of this department.

Certified that Ms. Ranjana Patial, Deputy Advocate General would have continued to
officiate but for her proceeding on five (05) days earned leave and this period will count for
continuation of her service.

Certified that Ms. Ranjana Patial, Deputy Advocate General is likely, on the expiry of leave
to return for duty to the station from where she proceeds on leave.

Sd/-
(RAMAKANT SHARMA)
Additional Advocate Generall.
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Before the Court of Marriage officer-cum-Sub-Division Megistrate, Bhabanagar,
Distt. Kinnaur (H.P.)

Case NO. 3 (SM)/2026
In the matter of :

1. Sh. Kishor Kumar s/o Sh. Dharam Pal, r/o Village & P.O. Chagaon, Sub-Tehsil Tapri,
Distt. Kinnaur (H.P.).

2. Smt. Pinky Kumari d/o Sh. Arjun Rao, Vill. and P.O. Murgawan, Prakhand Shah, PS
Hulasganj, Distt. Jehnabad Bihar . .Applicants.

Versus
General Public
Subject.—Application for registration of marriage under section 15 of Special Marriage Act, 1954.

Sh. Kishor Kumar s/o Sh. Dharam Pal, r/o Village & P.O. Chagaon, Sub-Tehsil Tapri, Distt.
Kinnaur (H.P.) and Smt. Pinky Kumari d/o Sh. Arjun Rao, Vill. and P.O. Murgawan, Prakhand
Shah, PS Hulasganj, Distt. Jehnabad Bihar have filed an application under section 15 of the Special
Marriage Act, 1954 alongwith affidavit and supporting documents such as copy of Parivar Nakal
and copies of Aadhar Cards, to this court wherein they have stated that they have solemnized their
marriage in the year 2009 on 10th April, but could not register the marriage till date and intend to
register their marriage.

Therefore, the general public are hereby informed through this notice that if any person, has
any objection regarding registration of this marriage, he/she may raise his/her objection personally
or may file in writing, before this court on or before 03-07-2026. In case no objection(s) are
received by 03-07-2026, it will be presumed that there is no objection to the registration of above
marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on this 2nd June, 2026.
Seal. Sd/-

Marriage officer-cum-Sub Division Megistrate,
Bhabanagar, Distt. Kinnaur (H.P.).

g IS PRADRI IUSIRIHNI, TG TEHIIR feoe], dedial d foren gee] (f2ovo)
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31d: WAAERY Bl 39 3¥deR /AIfcH gRT Gd fhar Siar & & 59 Sy 7 afe fa
Afd BT IoR IT TARTST &1 A 98 W4 ferar o Uiy g1 f&Fid 06—07—2026 &I UTa:
10.00 Fo1 ITTAT ¥ BIOR BIHR MU TR YA B bl 2 | 3R I9d ARG IS el &
IOR IT TARTS UTe 18l gian df sl |3fiar gl afgjd, Famil Mg 9 SiheR R, J84drd d
T Foel (fRo90) 3 &1 BRA & ST IR PR fIQ 1T |

3ITST f&=iieh 03—06—2026 DI A BXER d HIER IAQTeld §RT SINT 3T |

I BRI / —
BRIGRT SUSITHNI, AId TeUITaR He],

1ot deeg (FBowo) |

g ITaTd PRADRI IUSIISHNI, TG TEHIIR feoe], dedid a rar g (f2ovo)

S JNT <dl g3 o1 STgR a1, Hardl Tid MER, STHhER A%Han, ddid 9 e qee]
(fRowo) |

STH ST dAT

JETeldl S8R /Ay |

ST ST <dl g1 ST STR a9, FariT Mg TeR, STHER WShdNT, dediel a Tl doe]
(fRowo) =1 3ref™ &RT 13(3) ST UG HY USHHRYT JAIH, 1969 @ 3faiid T 3fTda ol
MER (T vd 9g) /7 Fafeadr iifer), R7er fee] & U3 HHid HFW-KLU (Delayed
Birth & Death)-KLU 2025-7130, fas® 07—05—2026 3Tl hHRT: YT T4 g, IR BT,
T AR @ AF EOWI, Ul YHI—ud, RUE UM YA MR IR BTN died 9
eI W WIS g3l & fores uridian =1 amaed fhar © & g1 S faslis 03—04—2014 BT ol
2| 3@ g8 AU T I UlAe Iad UM =T e, 11—06—1966, el 9 Tl Hogf, fBoU0
H TS PRATT @TE B |

31 FAIATIRYT Bl 39 TR /e gRT gfod fan oirem & 6 39 wdy # afe fan
Ffdd Bl IR IT TARIS & df 98 W& 31erdTr o9+ ufaffer grr fedid 06—07—2026 T UId:
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10.00 oI JAGTAT H BIOR BIHR MU YARTS UK B Fhdl © | IR Ia ARG T (il Bl
SR AT QoRTSl U1 A8l grar o sl S <dl g1 s ot g, FarRil WA eR, STdER
AN, Teldl g 7l doe] (fBod0) H TS PR & 3Mee SR PR QU e |

31TST &I 03—06—2026 DI AR BEIER T HIBY 3faTeld R SIRI 83T |

AR | BXIIEIRT / —
HIHN] TUSTRIGR], e TEATTaR fec],
fSter deer (Bowo) |

9 IR FREBRI SUSIHNI, TR TeHIdaR docf, dedia d Rt geey (fRovo)

ST ST <dl 9T 8 whag 9], MOl Ta IS, SieeR v, dedid g el
e, (fzomo) |

SIERVER|
T $IAER /AT |

ST gaT <l g1 5 ®ag 9], Maril i ISfeRnn, SIdER wedrl, g 9 Rfer
Foo] (fRoUo) =1 S1EfF &RT 13(3) ST Td Hg USIdRUT JMfAFRM, 1969 & 3fad Udh ATda foTal
MR (T 1@ 99) /7= Fafecdr sifter), R7er feel @ U3 HHid HFW-KLU (Delayed
Birth & Death)-KLU 2025-10820, f&Hl& 02—05—2026 AT HHALM: fUAT A Ethl, IR HlS,
Q1 AR © AT BOwI, Ul YAO—uF, RUIC U dEdd JAAR 3 BRI Afed 59
eI | UTWl 83N ©, foraH Tl <1 e fdan & b g7ar o fadid 01—04—1970 BT BTl
2| 3@ 98 Iqud o @ ufafe Iad UM dErad AR, dEdid 9 RTem goog, fRovo # <
PRI ATEd 2 |

31T FIHATIRYT Bl 59 AR /AICH gRT o v Srem & 6 59 dag # afe fa=n
FfH BT IoR AT YRS B Al 98 WA AT 4 Y+ g1 & id 06—07—2026 P UTe:
10.00 Fo1 3TRTAT H BIR IR 3T YaRTSl TR B FHdT & | R Iacd dNRI qdb [hdl T
IR IT QoRTST YTl Te1 8icl o 2l 341 <dl g2 30 g @e, Hardl Ta qef@2vn, Sraer
I, Tedie g RoTelr doel (fBo90) H TS R & 3M<e SR &R (AU e |

31TST &I 03—06—2026 DI WX BRIER T HIBR AJQTeld GIRT SIRI §aTT |

AR | BXIIEIRT / —
BRIBRI TUSIEIHRI, e TeRATR B,
fSter deel (Rovo) |

§ ITQTAd PRADBR JUSIEIDNI, Tediel Jarat, forer Fegy, (Bovo)

s B oAl YF & ug ¥H, Farll Ta 9 SreER qeni, dedid Jrell, e ool
(fRowo) |
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I

JATH ST-d

v ——YepTe SeABR drad 9 GO B R |

s B ot YF 1 Ug I, Fardl Ta 9 SreER q9ni, dedid Jrell, e geel
(fRowo) =1 39 <ATET ¥ IIoRA AMelg AT q9RI H M O B & oIy 3da 45 7Y
WY UF I[GIRT B b HETed ISTUT & RIORd 3AfWel@ H AR 9 U I7< &ol &, Slid Toad qof
PTG AT § Sdid 3T M qaTfdd Rulc Ued’l Uear g qeR 9 YRR Adhd, MR dle
H U AT 2 SIfP T 7 O 31 Tof R IR RImIRY &1 T T

3A: FIATERYT Bl 59 FIAER R Grod fhar mar & & afe fedr afdq oy @
£ W AT BT A9 &6l HRAM X ATURT 8 A1 g8 & 07—07—2026 BT AT $AY Yd 3faTeld
9T H 31Ul 3MURT ol BRdT Fhdl 2| 39 SWI dis W IoR /TdRTSl HRI a8l B8R deT
FRATIIR 98T ST & RToRg W™ H A1/ qol HRAM & 378l UIRd HR oy S |

3171 faieh 08—06—2026 PI WX EXIER d HIBR JAaTeld GIRT STRI 3T |

T BN | RRSslLs| i(_‘l/—
HIIBRNT TUSIDBNI,

dgdrel |Tetl, foTer goe] (fRovo) |

FTET deNIar A4ell, forar gee (fRowo)

B 0 : 804350 /2026 SRR ARG : 07—06—2026

yraq 9

STH STl

o9y —yae SIIER |

39 R § ST Uad @] Y3 A 9e, AR 9 9 STeER dRoll, dedid A,
Tl Hee, f2oU0 7 o AW ORI & oIy fded URId a1 & | 39 Hag H & W9 99 o
TR BTS, U TS, Thel TRAR IR T Y IF FoliF [hd 8 d AR 3fdedh &I A
£ UM @% g3 A 9% 9l © AR IO 3ol # & UIqH W] 4F A d] &l dRe Bl
Ui B B | A BFE & oy & IoRa IfIEHRT I WS AT o7 | gafdd Rard gean
UCaR g aREE | Il AT {6 #ETd Rl @ @mar /@de [0 93 /147, 168 /261, 281 /426,
358 /509, 400 /560, 408 /568, 409,/569 T 412 /578 H X5 YA ol @& &ol gall & Gl ITeld
2 O 319 GO PRam & QY HRAY Wil |

3d: HAARIRYT Bl §9 3SR &RT Grord fbar Sran & & afs Swiad aafed s Uiaw =g
U3 AT ° & AW Bl gowi g B DI Blg AMRT B AT g8 faB 07—07—2026 BT AT T/
Td JeTerd BOl | AU JMIRT &1 PbRal Febell & | A A9 GO B dR URT Ui 7 gg
T FHT QT b A GORIT B IR HAT DI By TaRTST 9 & AT A GO PRI IR 3
qIRd R 3T TG |
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3ITST &I 07—07—2026 DI AR BEIER T HIEY 3faTeld §RT SRI 83T |

AER | BAEIRT / —
TErId aHTed! fadrg soft,
AT, STl Ree] (fRovo) |

PRI TedieqrR Aren, e geeg (fFovo)

B 70 : 804349 /2026 SRR dRIY : 07—06—2026

[HT XTH

SATH ST-d

vy —yae $IIER |

9 IR H A AT M YF o da, ARl T 9 SThER BRoll, dediel d4rel, [ret
goel, fRoT0 7 U AW ORI & U fTded U fhar 21 39 g # Sl THT IM 7 JAER
BlS, U9 Bls, Thel URAR IVER g 20 UF Fold [hd & foTdd AJAR AMdad b1 M
S AT IH GF ATl dE qof B 3R Iord ferd # s AT W I ol F] qof B Dl
Ui B 8| A BFEE & oy &5 oG AR P WS AT o7 | g Rard gean
UCaR g dREE | YR AT {6 #ETA Rl & &Tar,/@ds [0 93 /147, 168 /261, 281 /426,
358 /509, 400 /560, 408,568, 409,/569 d 412/578 ¥ RHg Y Tl <& ol g3l & Silfds el
2 O 3/ ST HRa™ B A B I |

31T FAATEIRYT Bl §9 STABR gRT Grord fhar oran g & afe Iwiad = s 79d ™
U3 A 9] @ AW Bl GO aR (B B PIg AURT 81 I 98 (&b 07—07—2026 BT AT SHA
Ud 3faTerd B H {U MURY &Sl HRAT Al © | Al A GORI PR R ITART U1 7 gg I
T8 TS ST b M GORN PR IR (BT B Pl UARIS 7 § AT A4 ol B IR Qe
TR HR QU ST |

31TST &I 07—07—2026 DI WX FRIER g HIBR JaTAd GIRT SIRI §aTT |

AER | FXAEIRT / —
WEd ARl fadia Siof,

Tl [Tl geet (fBovo) |

§ IETId BRIGRI TUSIABRI, TEdI FTe],
e goq, fewraar ww
s YR =7 g3 & Rg| WM, a9 @rg, STRER Fol, dedld /v, e foe]
(fRowo) |
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I

JATH ST-d

a9 —YpTeM STAER qrdd A GORIT BT R |

s WR =vg g3 o1 Yigs M, Fari Ta w@rs, SIeER FAr, e /AT, [T (fRovo)
T e H IISRG AfWelkg HETel 0T H AW GO HRA @ (oY 3daT UF 7Y AU uH
TOIRT B % #8Te Wellvl & IoiRa Affekd § AT 9 9R I &9l &, Silfdh ITod ol BRI
A 2| Tafe W1 A gaee Ruie Irier Iora AfGRI Uear g9 wellvl 9 uRAR Tad,
IR HTS H ¥R T &, Silfdh dal & RO 319 qof & ar RIwRer @ 78 2|

31d: FAAEIRY Bl 39 SR gRT gfud fhar omar 2 & afe i aafed e &1 s
YR T8 BT M Tol B IR IMMURT 81 A 98 AAH 13—07—2026 P AT $HH Y4 A&Teld goll A
AU SMURT T BT Fhdl 2| SHD SN Pl A SoR /TRl T A1 BN eI
FRATIIR 98Tl WTellvl & TOId JAfelRg H A9 &1 BRar & JATQY IIRT PR 3T e |

3171 faieh 12—06—2026 BT WX EXIER T HIBR AaTeld GIRT STRI 3T |

AER | BETRT / —
HIIBNT TUSIIDBN, dedlcl J-Tell,

fS7er |eey, fearae uawr|

g SGTeld PPN JUSIGNI, a3, forer 7vst (fFovo)

gﬁ-é—cﬁ .
si Algw Rig g3 50 §rell M, Faril T dle, STHheR $s, dedld gad R, el
Augl (f2ovo) TRt |
ERIG|
31T ST e |

IfAT—uF A GRT 13(3) ST UG Jg USIbRYT AT, 1969 & FIld USHBRUT B
I |

3MIEd &N Ae RiE g3 i el IM, Fardl 7 s, STheR Fs, Tedid Grad iR,
e #AvEr fRodo 7 59 <IRTe™ # e —uF IfefF gRT 13(3) ST UG Y USiRoT S,
1969, A District Registrar (Birth & Death)-cum-Chief Medical Officer Mandi §RT ST U=, i
UL YHTOT UF T &I Iars & U U 3l Afed Ud fbar & & IqH1 o4 [&1h
01—07—1968 Bl M Hie, SIHER HTs, TeUd TR, el AvS], fZoWo # g © W=y Sad
S ffr &1 USiieRor I™ dERd dee, dedld grak iR, Roer AvS, fRodo @ 3iferg # g
TE T | 3MMdSd ST oI A 01—07—1968 B USHHRTT I TARG Fe, Tevld GaiTR,
STl AU, 2090 @ 31f¥elRd # qol HRaT ATEdl © |

3 39 S¥ABR & ARIH | AWM T B qfod fhar Siram & f Sad o= fafdr asfiawor
RT 2T AT UBR BT BIg IolR /YISl 81 I 98 faidh 06—07—2026 BT FHR ARG UR IRIK]
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10.00 1 GIE AT IT IHIATT BIOR ATHR U] GHEAT DY AAT MU RISATH ThHaRb]
HRIATET M H TS SR |

31ToT faih 05—06—2026 BT HX BXIIER T HIER 37aTerd W STRI g3 |
AR | BTN / —

HTRIBR] TUSIEHNI,
e TR, frer 7udr (fRovo) |

g ITed BRIBRI IUSTEDHRI, /IR, o7 Avel (fZodo)

e
ST g #i1 REAd 3retl, fardl T SiFd, SIdheR dts, Tedlel gravTiR, forer qus,
(fRowo) - el |
ERIG|
SIEACERI] et |

A3 A GRT 13(3) ST UG Jg USbRYT AT, 1969 & TId USHBRUT B
IR |

Tt AT G 3N I8Hd 3fell, FaR Ta $Md, SHeR Bs, dedld ey,
e 7o, fZovo 1 39 AT # JAMETA—UF ST GRT 13(3) W Yd & USHdRoT AR,
1969, HI Addl. Registrar (Birth & Death)-cum-Distt. Health Officer Mandi Distt. Mandi (H.P.)
ERT IRl UF TAT &I AR & Y UF Alfe Aied UK [Ha1 & b Iqd1 o= faid
19—10—1986 B Mg Cdh, TIHER Hrie, dedld FavTR, forer #vel, fBovo # g3l & W=
IFT T [T BT gSiaxvr I AR §RTg, dedid g’ iR, rar #uel, f2ovo & aifierg
TSl T8l g1 SMAfIdE U T A 19-10—1986 P USHEHRU UM UAFd FIRTS, TEHIA
GREITR, STl AU, f2odo & 3ifieg # &S FHRamT e 7 |

3 39 3¥ABR & ARIH A AWM AT B G fhar Siram & f Sad o= fafdr asfiavor
a1 fdl 1 YR BT Bl IoR /YRS 81 Al 98 Qi 06—07—2026 BT PR ARG U =]
10.00 g9 FaE AT AT TbTAAdT BIOR ATHR URAT JHEAT B IFAAT AYD RIATD YRl

BRI M H <l ST |

3151 f&ip 06—06—2026 BT AR BXIER T HIER 3faleld W SINI 83l |

A | FETERT / —
PRIDR] TUSTRIBN,
TR, fSrer 7l (f2ovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sunder Nagar,
District Mandi, H.P.

In the matter of :

1. Sh. Ananda Krishnan R s/o Sh. Radhak Krishna Pillai A, Aramam, 30 A, Karicode,
TKMC, P.O. Kottamkara, Kollan Kerala-691 005.
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2. Ms. Ritika Saini d/o Sh. Surender Kumar, r/o V.P.O. Kalahod, Tehsil Sundernagar,
Distt. Mandi (H.P.) .. Applicants.

Versus
General Public
Subject.—Notice of intended Marriage under section 5 of Special Marriage Act, 1954.

Sh. Ananda Krishnan R s/o Sh. Radhak Krishna Pillai A, Aramam, 30 A, Karicode, TKMC,
P.O. Kottamkara, Kollan Kerala-691 005 and Ms. Ritika Saini d/o Sh. Surender Kumar, r/o V.P.O.
Kalahod, Tehsil Sundernagar, Distt. Mandi (H.P.) have presented a notice in the court of
undersigned under section 5 of special Marriage Act, 1954 that they are intending to marry within
three calendar months and hence their marriage may be solemnized and registered under Special
Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 04-07-2026, after that no objection will be entertained and marriage will be
accordingly solemnized & registered.

Issued today on 05th day of June, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Sh. Daya Nand Sharma Executive Magistrate, Grade-1I Rohru, District
Shimla (H.P.)

In the matter of :

Sh. Krishan Singh s/o Late Sh. Twarsi, r/o Village Dalgaon, P.O. Kutara, Tehsil Rohru,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act 1969.

Whereas, Sh. Krishan Singh s/o Late Sh. Twarsi, r/o Village Dalgon, P.O. Kutara, Tehsil
Rohru, District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act 1969, to enter Date of Birth
of his (16-09-1993) in the record of Birth Register of Gram Panchayat Dalgaon.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of birth of Sh. Krishan Singh s/o Late Sh. Twarsi, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.
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In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 11 June, 2026.

Seal. Sd/-
Naib-Tehsildar Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma Executive Magistrate, Grade-II Rohru, District
Shimla (H.P.)

In the matter of :

Sh. Narain Singh s/o Sh. Lachhmi Nand, r/o Village Mandharli, P.O. Karasa, Tehsil Rohru,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act 1969.

Whereas, Sh. Narain Singh s/o Sh. Lachhmi Nand, r/o Village Mandharli, P.O. Karasa,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith the affidavit in the court of
the undersigned under section 13(3) of the Birth & Death Registration Act 1969, to enter date of
Birth of his (11-01-1983) in the record of Birth Register of Gram Panchayat Karasa.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of Birth of Sh. Narain Singh s/o Sh. Lachhmi Nand, they
should appear before the court of undersigned within 30 days from the publication of this notice,
either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 10 June, 2026.

Seal. Sd/-
Naib-Tehsildar Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma Executive Magistrate, Grade-1I Rohru, District
Shimla (H.P.)

In the matter of :

Sh. Ran Vijay s/o Late Sh. Rai Singh, r/o Village Ganga Nagar, P.O. Sheel, Tehsil Rohru,
District Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act 1969.

Whereas, Sh. Ran Vijay s/o Late Sh. Rai Singh, r/o Village Ganga Nagar, P.O. Sheel, Tehsil
Rohru, District Shimla, Himachal Pradesh has filed an application alongwith the affidavit in the
court of the undersigned under section 13(3) of the Birth & Death Registration Act 1969, to enter
Date of Birth of his (09-08-2018) in the record of Birth Register of Gram Panchayat Sheel.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of Birth of Sh. Ran Vijay s/o Late Sh. Rai Singh, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 11 June, 2026.

Seal. Sd/-
Naib-Tehsildar Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma Executive Magistrate, Grade-1I Rohru, District
Shimla (H.P.)

In the matter of :

Sh. Lahor Singh s/o Sh. Gulab Singh, r/o Village Mandali, P.O. Samoli, Tehsil Rohru,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act 1969.

Whereas, Sh. Lahor Singh s/o Sh. Gulab Singh, r/o Village Mandali, P.O. Samoli, Tehsil
Rohru, District Shimla, Himachal Pradesh has filed an application alongwith the affidavit in the
court of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter
Date of Birth of his (02-10-1964) in the record of Birth Register of Gram Panchayat Munchhara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of Birth of Sh. Lahor Singh s/o Sh. Gulab Singh, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.
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In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 10 June, 2026.

Seal. Sd/-
Naib-Tehsildar Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma Executive Magistrate, Grade-II Rohru, District
Shimla (H.P.)

In the matter of :

Sh. Roshan Lal s/o Late Sh. Nain Sukh, r/o Village Bharetly, P.O. Kutara, Tehsil Rohru,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act 1969.

Whereas, Sh. Roshan Lal s/o Late Sh. Nain Sukh, r/o Village Bharetly, P.O. Kutara, Tehsil
Rohru, District Shimla, Himachal Pradesh has filed an application alongwith the affidavit in the
court of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter
Date of Birth of his (01-07-1990) in the record of Birth Register of Gram Panchayat Dalgaon.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of Birth of Sh. Roshan Lal s/o Late Sh. Nain Sukh, they
should appear before the court of undersigned within 30 days from the publication of this notice,
either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 10 June, 2026.

Seal. Sd/-
Naib-Tehsildar Rohru,
District Shimla (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Nyolgha s/o Late Sh. Serthak, r/o Gyumed Tantric, University, TRN Settlement, Gurupura,
Mysuru District Karnataka, India Pin-571 105 .. Applicant.
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Versus

General Public .. Respondent.

Application under Section 13(3) of Birth and Death Registration Act 1969.

Whereas, Nyolgha s/o Late Sh. Serthak, r/o Gyumed Tantric, University, TRN Settlement,
Gurupura, Mysuru District Karnataka, India Pin-571 105 has filed an application before the
undersigned for registration of the birth of himself born on 05-07-1979 at Tibetan Colony
Panthaghati Shimla, Tehsil & Distt. Shimla.

Therefore through this proclamation, the general public is hereby informed that any person
having any objection to the registration of the aforesaid birth may submit the same in writing before
this Court within 30 (Thirty) days from the date of publication of this notice in the official Gazette.

No objection recevied after the prescribed period and application shall be entertained, and
the application shall be decided accordingly.

Given under my hand and seal of the Court on this 11 June, 2026.
Seal. Sd/-

Tehsildar Shimla (Urban),
District Shimla (H.P.).

In the Court of Mukesh Sharma HAS, Sub-Divisional Magistrate, Kumarsain,
District Shimla (H.P.)

In the matter of :

Anju w/o Sh. Ramesh, r/o Village Swari, P.O. Kumarsain, Tehsil Kumarsain, District
Shimla (H.P.) ..Applicant.

Versus
General Public ..Respondant.

Notice/Proclamation Regarding Correction of Name in Aadhar Card of Kartik.

Whereas, the above-named applicant has submitted an application for the correction of
name of her son from Karitak to Kartik in the recorded of Aadhar Card and all other relevant
documents associated with the application.

Now, therefore, the objections are invited from the general public that if anyone has any
objection regarding change of name as Kartik in place of Karitak, they should appear before the
undersigned on or before 10-07-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.
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Issued today on 11-06-2026 under my hand and seal of the court.

Seal. Sd/-
(Mukesh Sharma HAS,)

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).

In the Court of Sh. Dwij Goel, 1AS, Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur (H.P.)-173 025

Notice Under Special Marriage Act, 1954
In the matter of :

1. Sh. Sunil Kumar s/o Sh. Ram Murti, r/o Village Bhere Wala, Sainwala Mubarakpur
(151), Tehsil Paonta Sahib, District Sirmaur (H.P.).

2. Kiran Bala d/o Sh. Issar, r/o Village Kotri Byas, Tehsil Paonta Sahib, District Sirmaur
(H.P.)

Versus

General Public
Subject.—Application for registration of marriage under Section 15 of Special Marriage Act, 1954.

Sh. Sunil Kumar s/o Sh. Ram Murti, r/o Village Bhere Wala, Sainwala Mubarakpur (151),
Tehsil Paonta Sahib, District Sirmaur (H.P.) and Kiran Bala d/o Sh. Issar, r/o Village Kotri Byas,
Tehsil Paonta Sahib, District Sirmaur (H.P.) has filed an application alongwith affidavits in this
court under section 15 of Special Marriage Act, 1954 and stating therein that they have solemnized
their marriage on 29-11-2022 and they have been living together as husband and wife ever since
then. Hence notices are given to all concerned and General Public to this effect that if anybody
have any objection regarding the registration of marriage duly solemnized on 29-11-2022 between
Sh. Sunil Kumar s/o Sh. Ram Murti, r/o Village Bhere Wala, Sainwala Mubarakpur (151), Tehsil
Paonta Sahib, District Sirmaur (H.P.) and Kiran Bala d/o Sh. Issar, /o Village Kotri Byas, Tehsil
Paonta Sahib, District Sirmaur (H.P.). He/she should file written objections and appear personally
or through an authorized agent before this court within 30 days from the date of issued of this
notice. After expiry of the said period the marriage certificate would be issued to the applicants by
this court.

Issued under my hand and office seal of the court on 08-06-2026.

Sd/-

Seal. (DWIJ GOEL, 1AS),
Marriage Officer-cam-SDM,

Paonta Sahib, Sirmaur, District Sirmaur (H.P.).
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In the Court of Gopal Sharma, HPASs, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Bhanu Solanki s/o Mr. Davendra Singh Solanki , r/o 136, Shiv Nagar, Ram
Das Ghati, Lashkar, District Gwalior, Madhya Pradesh and Mrs. Priyanka Sharma w/o Mr. Bhanu
Solanki and d/o Mr. Ravinder Nath Sharma alias R.N. Sharma, r/o Set No. 29/III, UHF Nauni,
Tehsil and Distt. Solan (H.P.), have filed an application for the registration of their marriage, which
was solemnized on 20-02-2018 and they have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Bhanu Solanki and Mrs. Priyanka Sharma were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Bhanu Solanki and Mrs. Priyanka Sharma they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 08th day of June, 2026.

Seal. Sd/-
(GOPAL SHARMA, HPAS),

Marriage Officer-cum- Sub Divisional Magistrate,

Solan, District Solan (H.P.).
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CORRECTION OF NAME

I, Pramod Kumar s/o Sh. Narender Verma, r/o Village Shangal-Ka-Jubber, P.O. Bhont,
Tehsil & District Shimla (H.P.)-171 003 declare that the mother & name of my daughter Garima
Verma has been wrongly recorded as Usha in her CBSE Matriculation Certificate Roll No.
17285847. The correct name is Usha Devi. Hence, Usha may be read as Usha Devi for all purposes.

PRAMOD KUMAR

s/o Sh. Narender Verma,

r/o Village Shangal-Ka-Jubber, P.O. Bhont,
Tehsil & District Shimla (H.P.)-171 003.

CHANGE OF NAME

I, Man Singh s/o Sh. Bhagat Ram, r/o Village & Post Office Gunah Kalan, Tehsil
Ramshahr, District Solan (H.P.) declare that I have changed the name of my son from Himat Singh
to Hemant Kumar. All concerned please note.

MAN SINGH

s/o Sh. Bhagat Ram,

r/o Village & Post Office Gunah Kalan,
Tehsil Ramshahr, District Solan (H.P.).

CHANGE OF NAME

I, Tulsi Devi w/o Sh. Pyare Ram, P.O. Kholanal Khahri (553), Mahogi, Distt. Mandi (H.P.)
declare that I have changed my son's name from Charangi Lal to Chiranji Lal in his Aadhar Card
record.

TULSI DEVI

w/o Sh. Pyare Ram,

P.O. Kholanal Khahri (553),
Mahogi, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Meena Devi w/o Sh. Kashmir Singh, r/o Village Salan (Lahri), P.O. Karer, Sub-Tehsil
Bhota, Distt. Hamirpur (H.P.) declare that in my some documents my name entered as
Meena Kumari & Asha Devi. Whereas, my correct name is Meena Devi. Meena Kumari, Asha
Devi & Meena Devi all are the names of one and the same person. All concerned please note.

MEENA DEVI

w/o Sh. Kashmir Singh,

r/o Village Salan (Lahri), P.O. Karer,
Sub-Tehsil Bhota, Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Ras Bahadhur (New Name) s/o Sh. Veeru Bhadur, Bholar (123/1), P.O. Bholad, Distt.
Shimla (H.P.)-171 216 do hereby declare that I have changed my name Raj Kumar (Old Name) to
Ras Bahadhur (New Name) for all future purposes. All concerned please may note.

RAS BAHADHUR
s/o Sh. Veeru Bhadur, Bholar (123/1),
P.O. Bholad, Distt. Shimla (H.P.)-171 216.

CHANGE OF NAME

I, Dinesh Kumar s/o Late Sh. Gopal Dass, r/o Village Pujarli, P.O. Summerkot, Tehsil
Rohru, Distt. Shimla (H.P.) declare that I have changed my son's name from Yug (Old Name) to

Yug Singh Mehta (New Name). Note the relevant information.

DINESH KUMAR

s/o Late Sh. Gopal Dass,

r/o Village Pujarli, P.O. Summerkot,
Tehsil Rohru, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Naresh s/o Sh. Budhiya Ram, r/o Village Shilwara (144), P.O. Shivpur, District Sirmaur
(H.P.)-173 023 declare that in my PAN Card bearing No. BQLPN7040R, my father's name has
been wrongly entered as Mohinder Singh, which should be corrected as Budhiya Ram. Please

correct this.

NARESH
s/o0 Sh. Budhiya Ram,

r/o Village Shilwara (144), P.O. Shivpur,
District Sirmaur (H.P.)-173 023.

CHANGE OF NAME

I, Deepak s/o Sh. Ram Singh, Village Bag, Bag (165), P.O. Mahasu, Distt. Shimla (H.P.)
-171 202 declare that I have changed my minor son's name from Dvyansh (Previous Name) to

Divyansh (New Name). All concerned please may note.

DEEPAK

s/o Sh. Ram Singh,

Village Bag, Bag (165),

P.O. Mahasu, Distt. Shimla (H.P.)-171 202.
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CHANGE OF NAME

I, Tara Gharti age about 18 years d/o Sh. Sukh Chand, c/o Hem Chand, V.P.O. Himri (11),
Shimla Kotkhai (H.P.)-171 202 declare that I have changed my name from Tara (Old Name) to
Tara Gharti (New Name). All concerned please may note.

TARA GHARTI
d/o Sh. Sukh Chand, ¢/o Hem Chand,
V.P.O. Himri (11), Kotkhai Shimla (H.P.)-171 202.

CHANGE OF NAME

I, Kanchan Thakur w/o Sh. Om Prakash, r/o Vill. Ludhiana, P.O. Pehad, Tehsil Dharampur,
Distt. Mandi (H.P.) declare that I have changed my name from Kanchna Thakur to Kanchan
Thakur. I shall be known as Kanchan Thakur for all purposes in future. All concerned please note.

KANCHAN THAKUR

w/o Sh. Om Prakash,

r/o Vill. Ludhiana, P.O. Pehad,

Tehsil Dharampur, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Vandana Devi w/o Sh. Narinder Kumar, r/o Ward No. 7, Chowari, Distt. Chamba (H.P.)
declare that my daughter's name was wrongly entered as "Baby one of Vandana" in her Aadhar
Card. Her correct name is Shanvi Goswami. It may be read and corrected as Shanvi Goswami for
all purposes. All concerned note it.

VANDANA DEVI

w/o Sh. Narinder Kumar,
r/o Ward No. 7, Chowari,
Distt. Chamba (H.P.).

CHANGE OF NAME

I, Shilpa Kumari w/o Sh. Ravi Kumar, d/o Sh. Ramesh Kumar Rihal, r/o Vill. Bandroh,
P.O. Bhater, Teh. Tauni Devi, Distt. Hamirpur (H.P.) declare that I have changed my name from
Madhu to Shilpa Kumari. I shall be known as Shilpa Kumari for all purposes in future. All
concerned please note.

SHILPA KUMARI

w/o Sh. Ravi Kumar, d/o Sh. Ramesh Kumar Rihal,
r/o Vill. Bandroh, P.O. Bhater,

Teh. Tauni Devi, Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Manju Thakur w/o Sh. Bhopesh Thakur, r/o Pathania Niwas, Near Laxmi Narayan
Temple, Kasumpti Shimla Urban, Shimla (H.P.) I have changed my name from Manju to Manju
Thakur after marriage. All concerned please may note.

MANJU THAKUR
w/o Sh. Bhopesh Thakur,
r/o Pathania Niwas,

Near Laxmi Narayan Temple,
Kasumpti Shimla Urban, Shimla (H.P.).

CHANGE OF NAME

I, Judhia Devi w/o Sh. Lala Ram, r/o Vill. Dhar, P.O. Patnaun, Tehsil Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) declare that I have changed my name from Ajudhya Devi to Judhia
Devi. I shall be known as Judhia Devi for all purposes in future. All concerned please note.

JUDHIA DEVI
w/o Sh. Lala Ram,
v/o Vill. Dhar, P.O. Patnaun,

Tehsil Bamson at Tauni Devi,
Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Sant Ram s/o Sh. Nargu, Tehsil Theog, Sainj (334), Shimla, Himachal Pradesh-171 220
do hereby declare that my daughter's name is wrongly recorded in Aadhar Card as Ninu (old name).
The correct name of my daughter is Nitika (new name). All concerned please may note.

SANT RAM

s/o Sh. Nargu,

Tehsil Theog, Sainj (334),

Shimla, Himachal Pradesh-171 220.

CHANGE OF NAME

I, Karam Paul s/o Sh. Gopal Singh, Village Pujai, Tharola (83), Shimla, Himachal Pradesh-
171 202 declare that I have changed my minor son's name from Kaka (previous name) to Kastav
Paul (new name). All concerned please may note.

KARAM PAUL

s/o Sh. Gopal Singh,

Village Pujai, Tharola (83), Shimla,
Himachal Pradesh-171 202.
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CHANGE OF NAME

I, Sudhuru (new name) w/o Late Sh. Jeet Ram, Village Namana, P.O. Kiar, Tehsil Theog,
Kiar (109), Shimla, Himachal Pradesh-171 220 declare that I have changed my name from Saduru
(old name) to Sudhuru (new name). All concerned please may note.

SUDHURU

w/o Late Sh. Jeet Ram,

Village Namana, P.O. Kiar, Tehsil Theog,

Kiar (109), Shimla, Himachal Pradesh-171 220.

CHANGE OF NAME

I, Opinder Thapa s/o Sh. Bir Singh, Sainj (134), Shimla, Himachal Pradesh-171 220 do
hereby declare that my daughter's name is wrongly recorded in Aadhar Card as Mannt (old name).
The correct name of my daughter is Mannat (new name). All concerned please may note.

OPINDER THAPA

s/0 Sh. Bir Singh,

Sainj (134),Shimla,
Himachal Pradesh-171 220.

CHANGE OF NAME

I, Lachhmi Devi aged about 20 years d/o Sh. Susheel Chand c/o Daya Nand, Village
Gwalath, P.O. Kuinal, Tehsil Kotkhai, Distt. Shimla, Khalana (29), P.O. Quinal, Distt. Shimla,
Himachal Pradesh-171 202 declare that I have changed my name from Lachmi (old name) to
Lachhmi Devi (new name). All concerned please may note.

LACHHMI DEVI

d/o Sh. Susheel Chand

c/o Daya Nand,

Village Gwalath, P.O. Kuinal,

Tehsil Kotkhai, Distt. Shimla, Khalana (29),

P.O. Quinal, Distt. Shimla, Himachal Pradesh-171 202.
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[Authoritative English text of this Department Notification No.-UD-A(3)-7/2024-Chamba dated
19th June, 2026 as required under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 19th June, 2026
No. UD-A(3)-7/2024-Chamba.—In exercise of the powers conferred by sub-section (1) of
Section 27 of the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) read with sub-rule
(6) of rule 90 of the Himachal Pradesh Municipal Election Rules, 2015 the Governor of Himachal

Pradesh is pleased to notify in the Official Gazette election of the President and Vice-President in
respect of Municipal Council Chamba, District Chamba, H.P. as under:—

Name of Municipal Council Name & Address of Elected President & Vice-President

Municipal Council Chamba President Vice-President

Smt. Bhuvneshwari Kumari w/o | Sh. Jitender Kumar Surya s/o
Sh. Harminder Singh r/o | Sh. Devi Dass, 1r/o Mohalla
Mohalla  Julahkari,  District | Dharog, Chamba .

Chamba, H.P.

The result of the election of the President and Vice-President of Municipal Council
Chamba, District Chamba, hereby notified, shall be subject to the final outcome of CWP No. 9291
of 2026 titled Seema & others Versus State Election Commission & others, pending before the
Hon'ble High Court of Himachal Pradesh.

By order,

Sd/-
Chief Secretary.
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